REGD,A.D.

CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORE BENCH

Commercial Complex(BDA),
Indiranagar,
Bangalore- 560 038.

A No.743/87(T) Datas (2 /o/;
(Regular Appeal No.8/82 '
in 0.54No.B80/78)

Te

The Chief Administrative @fficer,
District & Sessicns Court,
Raichur,

Kapnataka State,

Sir,
Subs Transfer of Cese records in R.A.No.8/82
and DeS.No.B80/78.

Titles State Farms Corporation Of India V/s,
A SeMurthy & 2 ors.

*ee®

Consequent on the orders dated 22-9-87 of this Tribunal
(authenticated copy encleosed) in the above case, all the case records in
ReA.N0.8/82 in 0.S.No.B0/88 duly indexed are transfarred herewith to the

Court of District and Sessions Judge, Raichur for further disposal.
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Yours faithfully,
3

j& Oy (R r(

V. VENKATA REDDV) o

Enclosures As per Index Sheet. Deputy Registrar(d).
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District Judge, Raichur )
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1 Title Page and ordershests of
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Dist. Judge, Raichur,
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